Pankaj Kumar, ias U.P.Power Corporation Limited
Shakti Bhawan, 14-Ashok Marg,
Lucknow-226001

E-mail: mduppcl12@gmail.com
® :0522-2288377(0)

(Fax) : 052-2288410

Managing Director

No: ZZ 2 /RAU/Regulation - Dated: 2 = July, 2022

’Vgcretary,

Central Electricity Regulatory Commission,
3" Floor, Chandralok Building,

36, Janpath,

New Delhi.

Sub: Comments on Central Electricity Regulatory Commission (sharing of Inter-
state transmission charges and losses) (First Amendment) Regulations,
2022,

Sir,
Please refer to letter no. L-1/250/2019/CERC dated 11% June, 2022 of

Secretary, CERC, New Delhi on the above subject. The desired comments of U.P.

Power Corporation Ltd. on the subject matter are enclosed herewith.

Thanking you.
Encl: As above. Yours sincerely,
w}iﬁhﬁ}lﬂﬁiar)
anaging Director
No. /RAU/Regulation Dated: 2022

Copy to: Additional Chief Secretary (Energy), Govt. of U.P., Bapu Bhawan,

Lucknow for information please.
(Pankaéumar)

Managing Director
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Clause

Notified Regulation
(2020)

Proposed Amendment
Regulation (2022)

Comments/ Remarks

11 (1)

Short Term Open Access Rate
fin paise/kWh} shall be
published for each billing
month by the Implementing
Agency which shall be
calculated  State-wise as
under: Transmission charges
of the State for the billing
month (in rupees} / (7200 X
the quantum, in MW, of Long
Term Access plus Medium
Term QOpen Access of the
State for the corresponding
billing period)

T-GNA Rate (in Rs./ MW/ block)
shall be published for each
billing month by the
Implementing Agency which
shall be calculated State-wise
as under: Transmission
charges for GNA for entities
Iocated in the State, for-the
billing month, under first bill
fin rupees) X 1.10 / (number of
days in a month X 96 X GNA
quantum, in MW, for all such
entities located in the State
considered for hilling, for the
corresponding billing period.)

Transmission Charges for T-GNA is considered in terms of
Rs./MW /block as defined in GNA Regulations. Accordingly
the charges for short term are now replaced from paise/kWh
to Rs./MW /block.

The billing for T-GNA is proposed to be made with a multiple
of 1.10, proportionately divided into the quantum of T-GNA
availed by the entity.

Clarity isrequired for considering the multiple of 1.10 on
the first bill.

12 (2)

Transmission Deviation Rate
in Rs./ MW, for a State or any
other DIC located in the
State, for a time block during
a billing month shall be
computed as under: 1.05 X
ftransmission charges of the
State for the billing month in
Rs.)/ (quantum in MW of
Long Term Acress plus
Mediutm Term Open Access of
the State  for the
corresponding billing period
X 2880)

(2) Transmission Deviation
Rate in Rs./ MW, for a State or
any other DIC located in the
State, for a time block during a
billing month  shall be
computed as under: 1.35 X
(transmission charges for GNA
of entities located in the State,
under first bill for the billing
month in Rs.})/ (GNA quantum
in MW of such entities located
in the State, considered for
billing, for the corresponding
billing period X number of
days in a month X 96}”

It is submitted that the deviation charges have been
increased from a multiplication factor of 1.05 to 1.35.
There is no basis provided for proposed increase in
deviation charges.

Further, CERC has also introduced Ancillary Services
Regulations, 2022, wherein enough standby arrangement is
to be provided by the Utility for stability and security of the
grid operations. This has already imposed enough burden on
Utilities. Hence there is no reason for increasing the deviation
charges under the proposed Regulations. Therefore, the
deviation charges shall be retained to the charges as
specified in the prevailing Sharing Regulations.

In this context, it is suggested that Deviation Rate may be
linked with the percentage (%) of deviation as applicable to
the various Generating Companies in the Central Electricity
Regulatory Commission (Deviation Settlement Mechanism
and Related Matters) Regulations, 2022, instead of a fixed
135% Deviation Rate in Rs./MW as proposed in the draft.
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Clause

Notified Regulation
(2020)

Proposed Amendment

Comments/ Remarks

obligation.

(c) generation based on solar
or wind power resources, for
a period of 25 years from the
date of commercial operation,
Sfulfilling the following
conditions:

(i) Such generation capacity
has been awarded through
competitive bidding process
in accordance with the
guidelines issued by the
Central Government; and

fii) Such generation capacity
has been declared under
commercial operation during
the period from 13.2.2018 to
31.12.2022; and

{iti) Power Purchase
Agreement(s) have been
executed for sale of such
generation capacity fto all
entities including Distribution
Companies for compliance of
their renewable purchase
obligations

Where a generating station or
any other seller has been
granted Long Term Access or
Medium Term Open Access
and has entered into Power
Purchase Agreement(s) for
supply of power under su
Long Term Access or EmQE
Term Open Access,

Regulation (2022)

W . .
any—other—seller —has—been
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Clause

Notified Regulation

Proposed Amendment

Comments/ Remarks

(2020) Regulation (2022)
delayed, the generating | corresponding to the capacity :
station shall, corresponding | that is delayed, pay | It is requested to kindly provide the basis for deciding
to the capacity that is | transmission charges from the | the transmission charges for connectivity at Rs.

delayed, pay transmission
charges at the rate of 10% of
transmission charge per MW
for the State where such
generating station is located:

Provided that the amount so
received in. a billing month,
shall ‘be reimbursed to the
DICs in proportion to their
share in the first bill in the
following billing month.

start date of such Connectivity
at the rate of Rs. 3000
/ MW/ month: Provided that the
amount so received in d billing
month, shall be reimbursed to
the DICs in proportion to their
share in the first bill in the
following billing month.

3000/MW/month which would be standard for all

connectivity grantees.

23 (4)

New Clause

The Implementing Agency
shall, within 45 ({forty five)
days of the nofification of this
amendment,  publish  the
revised detailed procedures for
implementation of the
provisions of this amendment
after stakeholder consultation.

Additional clauses directing the NLDC to come up with
detailed procedure on the amended Regulations within 45

days of notification.

It is suggested, that concept paper may be published by the
Implementing Agency to assess the financial impact on

drawee GNA grantee after implementation

Regulations.

of these
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